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NAME OF THE COMPANY AniI Kumar Batra & ors.
V/s.

Frontier Bazzar Pvt. Ltd. & ors.

SECTION OF TIIE COMPANIES ACT: 397/398

CORAM:
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Order

3. The appfication (CA g4lpB/20I6) stands disposed of.

16.9.2016
(P.K. SUD)
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It is a conceded fact that the registered office of Rr company is at phagwara (punjab).Even another petition namery cp 136/2013 is pending before the chaidigarh aench.Apparently, chandigarh Bench has the territoriar jurisdiction over cp 133(ND)/2011. Therefore,the matter needs to be entrusted to the jurisdictionar Tribunar at chandigarh and we orderaccordingly.

2. Let all the fires connected with cp 133(ND)/2011 be sent to chandigarh Bench at theearliest possible.


